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Bill No. I of 2022 

THE CONSTITUTION (SCHEDULED CASTES) ORDER 
(AMENDMENT) BILL, 2022 

By 

SHRI BIDYUT BARAN MAHATO, M.P. 

A 

BILL 

further to amend the Constitution (Scheduled Castes) Order, 1950. 

BE it enacted by Parliament in the Seventy-third Year of the Republic of India as 
follows:-

1. This Act may be called the Constitution (Scheduled Castes) Order (Amendment) Short title.
Act, 2022. 

5 2. In the Schedule to the Constitution (Scheduled Castes) Order, 1950, in Amendment of

10 

Part VIA.- Jharkhand,- the Schedule. 

(i) after entry 7, the following entry shall be inserted, namely:-

"7 A. Dandachhatra Majhi"; and

(ii) after entry 16, the following entry shall be inserted, namely:­

"I6A. Mal, Malla Kshatriya".












